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18=10=-96 Learned counsel Mr.S.5arma
’Il ' |
B &;m an;’mnmn;g,n ' j |for the applicant. Mr.J.LeSarkar
- f’u‘] lln 1”‘531‘,1 t . . -
' 4 lLms ' for the respondents. This applica=-
C. F. of Rs. 50/ po S 3 rr

dencsitey vide
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:tion has . -Qome up as unlisted on

-+ the ground of urgency as an inter-
:view to be held to-morrow, -9-10-96
'{for selection of AC?(Group B)

.

agalnat the 70% vacancies. Arcor-
rdlngly the O.A. has been taken up

to-day. )
Heard Mre.Sarma for admisg;p

Permission to join in this
single application by the 3 ap*ll-\;
cants is granted, in terms of Rule

v 4(5)(a) of Central Administ;‘ative

Rules 1987.

Perused the contents of the——-w

(Procedure)
application and reliefs sought.
Application is admitted. Written
statement within 6 weeks. List for
written statement and further ofde:
on 22-11-96.,

Heard Mr.3arma for interim -
"relief prayer. Mr.Sarkar alesex’.

opposes grant of interim prayer as

e

praved for. Heard counsel of both
sides. Interim relief to the effect
to direct the respondents not to
hold the viva-voce till disposal of
this application cannot be granted.
It is made clear that the result of
" the viva=-voce to be held on
9-10-96 and consequential action
pursuant to the result of the
examination will be subject to .the

> cor:d/=-
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result of this Application.’ ¢
Copy of this order be furnisled
to the counsel of the parties. . '

Méﬁbe:

None present. Requisites has not
been submitted. Written statement has
not been filed, '

s

List for written statement and
H
further order on 19-12-95,. ’
. , . . : .
Méé%;&

S

emoer

Vide order of today in M.P.N0.202/96
the applicants

l\é&rﬂer‘

Mr. S8.Sarma for the applicant. Mr X
J.L.Sarkar for the respondents.

Requisites have been issued only on
11.12.96. Mr Sarkar submits that service
report is not complete. . ‘ .

List for written statement and
further orders on 15.1.97. '

interim prayer not to revert

has been rejected.

b

Member
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0.A. No. 231 of 1996

-

15.1.96 ‘ ~ Mr. S.Sérma for the applicants.
: Mr.

seeks 4 weeks time to submit written statement.

" J.L.sarkar for the respondents

‘%%?;f List for M@itten statement and further
.. orders on 14.2.1997.
Member
i;;}
s
14.2.97 Mr J.L.Sarkar,learned Railway counsel
— e prays for further extension of time to .
: file written statement. Seferal adjourn- i
. ..ments have been granted. We are not incli=- '
N ned to grant any further extension of time .
Let this case be listed for hearing
without written statement on the risk o
the respondents. A
List on 8.4.97 for hearing. . - A
- / %, |
. —
Member Vice-Chairman - !
Pg ,
t!.pz O - 2 '9} ] 0’\{9)@/ i;
— ‘ 5
o D 7SN/ IR :
/\7§ 7£ (M:-) W L8.4.97- . Written statement hay¢ been £iled by ':
' 2 - r; R, 2 £Y respondents No.1l, 2, 3 & 4. The other '
/225/7‘ ' S .~~~ respondents have not filed any written
r > ' 7 &Qéj’/ statements. From the office note dated
R ALY . Smenty. Fr
_ M /VL' . é’ /7; 13.2.97 it appears that notices were duly
,74’&""’7/‘& served on respondents No.l toc 8. Notices
also issued on respondents No.9 & 10 but
g\.’ A/D has not yet been received. The notices
, . were sent by registeeed post on. 1%11
Notice on the respondents 9 & 10 areédee—
305 T1F " med to be served. '
N‘o ? 20 [0 Let this case be listed for hearing |
4 R‘ZéPG”"r"Wb ' locer on 2.6.1997 without the written statements
/f_/D Ao ot vt <k on behalf of respondents No.5 to 10.
e e Kb
ELU @ L ) el 40D | -
)\’/ A EF | P pL? Mefiber Vice-Chairman
3057, PO & 2 B
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2.6.97 - On the prayer of m: amskxm‘.a

- Sarkar, learned Rai lway counse 1.the ﬂase
is adjourned to 6.6.97.

Mer%l;&ér/ ' | Vice-Chairman

pg
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6-6-97 Left overs 8% t¥e B8%. List for
) - |
&/S ch Lo Q‘\{;}, ) . hgaring on.,l_S 7=97,. . | ﬁ
(//5 . ' . ©  Member " Vice=Chairman}
Mg o | |
in
S
R 15.7.97 On the prayer of the learned counsel |
N~ ' ” oL - for the parties this case is adjou rned tixllw.

v&%roqff\ﬂr o . MJ%GI'/ o Vics=Chai rman f
by ¥
N, 1
: O 1.8.97 - Heard the learned counsel for :
ﬂs__):’/ parties. Hearing concluded. Judgment delivered in i
Caor ,_? /A.,\., }-.,.99.-\/_. N open court, kept in separate sheets. The application |
Ly bees ,{ P vi— _ is dismissed. No order as to costs. ' '
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<3 oy GUUAHATL BENCH" 223 GUWAHATI-S5, )
0.A. NO NO. 231 of 1996 (
TVA NG, -
"I, Skl Kanti Mohan Sinha DATE OF DECISION 1.8.1997
2. Shri Prabhu Dayal Tigga :
3. Shri Bani Kanta Saikia . : ) (PETITIONER(S) ,
: | : ADUOCATE FOR THE
M . . .
5. Sarma_ . PETITIONER (S) r
VERSUS
Union 6f India and others ) RESPONDENT (8)
\ ~
Mr J.L. Sarkar, Railway Counsel ' ' : ADVOCATE FOR THE . ?‘(
- : —_ RESPONDENT (S)

THE HON'BLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN -
. THE HON.'BLE MR G.L. SANGLYINE,‘ ADMINISTRATIVE MEMBER

’,

1. Whether Reporters_df local papérs'may be alloued to
sce the Judgment ? . ,
2. To be referred to the Repdrter or not 7. )ﬁﬂ(b )

3. Whether their Lordshlps u1sh to see the fair copy of -
the judgment ?

4, Whether the Judgment 1s to be Cchulated to the other
Benches ?

Judgmént delivered by Hon'ble Vice-Chairman




,J | IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
'3 ; GUWAHATI BENCH

Original Application No.231 of 1996
Date of decision: This the lst day of August 1997
The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman

The Hon'ble Mr G.L. Sanglyine, Administrative Member

1. Shri Kanti Mohan Sinha
2. shri Prabhu Dayal Tigga .
3. Shr1 Bani Kanta Saikia-

The applicants are worklng as Asstt. Commerc1al
‘Manager, N.F. Railway, Maligaon,
Guwahati. ......Applicants

By Advocate Mr §S. Sarma.
-versus-

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Railway, New Delhi.

2. The General Manager,

N.F. Railway, Maligaon, Guwahti.

3. The Chief Personnel -Officer),

N.F. Railway, Maligaon, Guwahati.

4, The Chief Commercial Manager,
N.F. Railway, Maligaon, Guwahti.

5. WMr Dimbeswar Das, ' ,
CCC/I/DBRT, Chief Coaching Clerk,
Dibrugarh.

6. Mr B.N. Biswas, CCMI/ADDJ,

Chief Commercial Inspector,
Alipur Duar Junction.
7. Mr Roy Basunia,
Chief Transhipment Clerk,
Siliguri Junction.
8. Mr P.D. Kanago, CLA/CCO/MIG,
Chief Law Assistant,
Otfice of the Chief Claims Ofticer,
Maligaon, Guwahati.

9. Mr P.N. Sarkar, CCMI/LMG,

Chief Commercial Inspector,
Lumding.

10. Mr S.C. Barman, CCMI/APDJ,

Chief Commercial Inspector,
Alipurduar Junction. = ceeee.. Respondents

By Advocate Mr J.L. Sarkar, Railway Counsel.




BARUAH.J. (V.C.)

This application has been filed by the applicants
challenging the written examination and the subséquent
selection.bThe applicants had been promoted to Assistant
Commercial Manager Group 'B' on ad hoc basis on various
dates in the year 1Y93-94. In December 1995, the General
Manager (P) issued Annexure-4 letter intimating the
candidates that a Groub 'B' test woudld be held from
16.3.1996. Pursuant to that the applicants alongwith
other persons appeared in the examination and
thereafter, the results of the written examination was
published on 19.6.1996. After the publiﬁation of the
results the applicants submitted representations
challenging the validity of the examination. The main

grounds of challenge of the examination were:

(1) that question No.l was made compulsory, where
the examinees were ésked to give full
particulars. According to the applicants this

~was done with a view to identify the favourite

persons and help them in getting selection.
\
(2) As per Annexure-13 Circular dated 26.10.1988

persons completing 18 months service were not
required to appear in the examination.
Hence the present application.
2. We ﬁave heard Mr S. Sarma, the learned counsel
for the applicants and Mr J.L. Sarkar, learned Railway
Counsel. Mr Sarma submifs that there has been a malatide
intention on the part of the Selection éommittee which

will be evident from from question No.l of the question



N

paper. He further submits that the question No.l was
made compulsory so that the authority could know the
identity of the persons clearly and thereby the member
of the Selection Committee could help the candidates of
their choice. Thié, according to Mr Sarma, is malafide

and therefore, the selection was itself 1illegal and

liable to be set aside. The learned counsel further

submits that as the applicants had completed more than

18 months service they were not required to sit in the

examination. Mr J.L. Sarkar disputes the claim of Mr S.
Sarma. According to him the appiicants were estopped
from raising this point inasmuch as they appeared in the

examination without any objection and thereafter when

~the results were out; having failed, they have come

before this Tribunal. Mr Sarkar further submits that the
contention of the applicants that question No.l was made
compulsory with . a view to identify the candidates is
totally baseless. He has placed before us the qustion
paper. We have gone through it..We do ﬁot find any such

question.

3. On hearing the learned counsel for the parties it
is to be seen Qhether the points raised by the learned
counsel for the applicants have any force. The admitted
facts are that the examination was held and the
applicants appeared 1in the: examination without any
6bjection and they waited till the” publication of the
results. Only after having failed in the examination
they have come before this ‘Tribunal. It is a well
established principle of iaw that if the action of the
authority was cOntrary to the prévisions of law or that

the authority'had_no’jurisdiction,the objection should

be..cce...
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of

and Kashmir reported in AIR (1995) SC 1088. The Supreme

Court had the occasion to deal with a similar case. In

made immediately.

Mr Sarkar has drawn our attention to a decision

the Supreme Court in Madan Lal -vs- State of Jammu

the case the Apex Court observed thus:

applicable to the present case also, if the applicaﬁts

"Therefore, thé result of the

“interview test on merits cannot be

successfully challenged by a = candidate
who takes a chance to get selected at the
said interview and who ultimately finds
himself to be unsuccessful. It is also to
be kept in view that in this petition we

~cannot sit ‘as a Court of appeal and try to

re-assess the relative merit of the

~concerned candidates who had been assessed

at the  oral interview nor can the
petitioners successfully urge before us
that they were given 1less marks though
their performance was better. It 1is for
the Interview Committee = which amongst
others consisted of a sitting High Court
Judge to judge the relative merits of the
candidates who were orally interviewed in
the light of the guidelines 1laid down by
the relevant rules governing such
interviews. Therefore, the assessment on
merits as made by such an expert committee
cannot be brought in challenge only on the
ground that the assessment was not proper
or justified as that would be the function
of an appellate body and we are certainly
not acting as a court of appeal over the
assessment made by such an expert
committee." :

This decision squarely covers the present case. Besides,
Mr Sarkar submits that the Annéxure—l3 Cirqular is not
applicable in the present casé. This circuiar relates
only to-Eastern Railways and'EaStern Railways 1s not a

party to this case. Evéh'assuming that this circular is

now claim the benefit of the said ciréular.

were not required to sit in the examination they:-can even



nkm

5. In view of the above we find no merit in the
application. The application deserves dismissal.
Aécordingly the ‘application is dismiséed. However,
considering the facts and circumstances of the case we

make no order as to costs.

L. SANGLYINE ) (. D. N. BARUAH )

( G.
MEMBER (A) VICE-CHAIRMAN

/a;La <:;;%£\fiqhnﬁ**/L/



¢ GAUHATI S3ENCH.

( An appllcatlon under Section 19 of the Admlnlstratlve.

Tribunals Act, 1985 )e

‘Title of the Case :~ O0.A. No. £ /96.

' Shri Kanti Mohan'Sinha & Others. "~ eeee Applicants.
VERSUS .

Union of India & Others. | . v...  Respondents.
I NDEJX,

S1.No. - Particulars of the documents. Page No.

. Application. soee ,l;t6“l7.

"2 Vrerificationq? deece 17 - 18.

3e Annexure - l‘o ss e 19,

4. Annexure - 2, vese 20.

5. \ Annexure = 3. eeee . 21.

60 b ‘ Annexure = 4, seee - wLR. - 24,

7 Annexure =~ 5, seve 25,

8. “Annexure - 6. cone 16

9. Annexure - 7. see i 3.

10. Annexure - 8. - cese 9%,

11, ‘ Annexure - 9. cees N - 30,

12, Annexure - 10, beesd 1.

13, Annexure - l1ll. evee ' 31,

14. Annexure - 12,  eees 33 - 34,

15, Annexure - 13, sene 25,

For use in Tribunal's Qffice :-
Date of filling - K (0
Registration No. ~-0m; ilfé A

A%
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0.A. No. ?,«5/ /96,

BETWEEN.

l. Kanti Mohan Sinha,
ACM/Claims, CCO's Office, .
N.F. Railway, Maligaon, '
Guwahati - 781011,

X

2. Prabhu Dayal Tigga,

. ACM/Claims ( Ad-hoc ), CCO's Office,
N.F. Railway, Maligadh;
Guwghati - 781011,
¢

3. Bani-Kanta Saikia, <

ACM/ Claims ( Ad-hoc ),
N;P} Railway, Maligaon,
" Guwahati « 781011, -

PPN Ap‘piicants.
AND |

le The Union of India,
represented by the Secretary to the
Govt. of India, Ministry of Railway,

~

Rail Bhawah, New Delhi.

.0"020

i~



2.

3.

4e

5¢

6

7s

2,

General Manager,
N.F. Railway, ialigaon,

Guwahati - 781012,

Chief Personel Officer,
N.F. Railway, Maligaon,
Guwahati - 781011,

Chief Commercial Manager,
N.F. Railway, Maligaon,
Guwahati - 781011,

Mr. Dimbeswar Das,
CCC/1 /OBRT,

Chief Coaching Clerk,

Dibrugarh.

Mr. B.N. Biswas,
CCMI /ADDJ ,

Chief Commercial Inspector,

Alipur Duar Junction.

Mr. Roy Basunia,
Chief Transhipmen,CIerk;

siliguri Junction.

.0..003‘.
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3.

8. Mr. P.D.‘Kanago,

h CILA/CCo/MIG,
’Chief Law Assistant,
C/O. Chief Claims Officers,

Maligaon.

9. Mr. P.N. Sarkar,
CCMI /LMG, .
Chief Commercial Inspector,

Lamding.

10, Mr. S.C. Barman;
CCMI /APDJ,
Chief Commercial Inspector,
Alipurduar Junction.

TR ReSpdndents .

" DETAILS OF APPLICATION.

1, PARTICULARS OF THE ORDER AGAINST WHICH THIS

APPLICATION IS MADE :-

This application is made against the

order dated 19.09.96 { Annexure - 6 ) qualifying

the private respondents in the written test held on
16.3.96 and 26,06.96 for the post of ACM/Gr.B against
706 vacancies and the deemed repusal shown by the
official respondents in dispasing of the represen-
tétionSAOfAthe applicants and also directed against'

AnnexureAé 5 order dated 6,2.96.&-s-\z-QS'Ok“*«f“““Q

- . - -

W 3 .0.‘.'0.4..
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2, JURISDICTION OF THE TRIBUNAL :-
" The applicants declare that-the subject

of this application is within the jurisdiction of

this Hont'ble Tribunale.

‘3, LIMITATION 3~

The applicants further declare that
this application has been filed well within the
linitation period under Section 21 of the Aduinis-

trative Tribunal Act, 1985.

4, FACTS OF THE CASE &~

{4.1) That the applicants above mentioned
are all citizen of India and as such they are all
entitled to the,;ights, protections and previleges
as guaranfeed by the Constitution of India and laws

framed thereunder.

(4.2) That the applicants are all Group
Officers working Xm %k& under the respondents. The
grievances and cause of action of this instant case
and the relief shought for by the applicants are
similar ‘and hence, the humble applicants crave leave
. of this Hon'ble Tribunal to allow then to join ‘
togather in a singie application invoking its power
under Rule 4(5)(a) of the Central Administrative

Tribunal ( Procedure ) Rules, 1987.

v

4
=~ 000'065.
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(4.3) That the applicants are holder of
Group B posts under the fespondents as stated above.
For better appriciation of the facts the applicants
beg to reflact the service particulars which are as

follows -

(a) The applicant No. 1l Sri K.M. Sinha,
ACM/Claims,CCO's Office, N.F. Railway, Maligaon
initialiy joined in the service under the respondents
on 7.4,77 as Law Assistant and after Chief Law
Assistant and by virtue of seniority he has béen
promotted to therpOSt of ACM ( Group=-B ) an‘ad-hoc
basis and worked since 24.2,%. During.this tenure
he hys assumed the charge of ACM/Court and than
the post of ACM/Claims and is still continuing in

the said post.

(b) .' The applicant No. 2 Sri P.D. Tigga,
ACM/Claims (. Ad-hoc ), CCO's Office, Maligaon, was
intially joined as a Law Assistant in the month of -
March, 1976 and by virtue of his seﬁiority‘he wasf
promoted to the post of Assistant Commercial Manager/
Claims on ad-hoc basis on 26.5.93 and on the strangth
of the said promotion order he has been working

£ill date in the said ad-hoc post.
(c) " The applicant No. 3 Sri B.K. Saikia,

00000.6'

W
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6.

ACM/CL { Ad-hoc ), was initiallyléppointed as
Dealing Commercial Clerk on 25.8.76. He was further
promoted to various up graded posts like Senior |
Transhipment Clerk on 3.4.78 ; Head Transhipment
Clerk on 1.8.78 ; Chief Transhipment Clerk Grade-~I
on 1.6.79 ; Commer01al Publicity Officer ( GrOUp-B )
on 20.8.93'and_ACM/Cl dated 15.7.96 and continuing

as such till date.

ACopies of the promotion&orders as

Group~B Officers on ad-hoc basis are

annexed herewith and marked as

ANNEXURE -~ 1, 2 and 3 respectively.

(4.4)  That as stated above the appllcants

are holding the pOatS of Group-B Officers under the
respondents since long time with the legitimate
expectation of their regularisation against their
respective posts holding by them. It is further stated
by the applicants that their services under the
respondents were unblemished one and at no point

at time they have been communicate with any adverse

remarks.

(4.5)  That the applicants state that for the
purpose of regular selection test ( written and viva )

for the posts of ACM/Gr.-B, whichare at present gzs

0006.007.

1
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being hold by the appllcants on ad-hoc basis, the
General Manager (P) issued a letter vide No. E/254/.
11/CON~Pt.I1.{0) on 8.12.95 for selectlon test on
regular ba31s against 706 vacanC1es. The said letter
was c1rculated amongst all concerned Spec1fy1ng the
Rules, Regulatlons and Subjects of the said tests

( written to be followed by the viva-voce ).

A copy of the said letter dated 8.12.%5
is annexed herewith and marked as

, ANNEXURE - 4.

(4.56) " That the applicants beg to state that
in the said Annexure-4 1etterAissued to the concerned
controlllng officers for selectlon for the posts of
ACM/Group-B the issuing authority has clearly stated
that names of the tested candidates annexed thereto
will be called for the said test. It is pertinent
to mention here that there are two};ziix annexed in

list list
the said/tisx one is main k#sk/and another is stated
to be stand by list. It was further mentioned that
the eligible wandidates wili have to.give their
willingness and after exhusting Annexure-A list
( Main list ) persons from Annexure-B list will be

called for subjected £o their willingness and as

per senioritye

‘.0.0..08.

v
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(4;7) That your applicants beg to state that
pursuanfilétter dated 8;12;95 ( Annexure-4 ), the
General Manager (P), Maligaon, Guwahati—78101& issuied
a létter vide No. E-254/11/CCM-P£.TI(0) on 6.2.96

//directing the candidates listed in the Annexed list

f Jof Annexure-4 letter to appear in the selection test

Tk

( written ) which was to be held on 16.3.96, The names
of the applicants were also shown in the said list

under H.Q. Office in Sl. No. 4, 2 and 1 respeetively.

A copy of the said call letter along with
the annexure thereto is annexed herewith

and marked as ANNEXURE - 5.

(4.8) That pursuant to the Annexure-5 the call
letter dated 6.2.96 the applicants appeared in the test
but unfortunately énpugh the applicant could not

succeed in the said test although they have done

[

|
éextremlvaell in the said test. They had their

/

! legitimate expectation that they would come successfull,

but the official-reépondents with a malafide intens$ion
to favour the private respondents have declared the
applicants unsucessfull, The official respondents
although declared the date and time specifically, but
there were delay in holding the said test in question

only to favour and accomodate the private respondents.

‘.0'0090
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It is further stated by the applicants that the
private respondents were also allowed more time than
the stipulated time. The applicants immediately made
orotest to that effact, but not result in affirmative

came oute.

(4.9) That the applicants were shocked when'
they came to know about the result of the said test
where the private respondents were declared successful
and passed who were much junior to the applicants and

whose names should not have within the zone of consi-

MO T ey s _?‘,d

deration, It is pertinént to mention here that as per
t;:u:;:ancy position the authority can only call
candidate taking into account the formula of { 3 X
vacancy position ) and in the instant case there are
only 12 vacancies { including reserved posts ) aﬁd

official respondents with a malafide intention to

. facilitate the private respondents issued call letters

to them. And further asked than to appear in the
viva-voce tests which 1is going_to held on 9.10.96.

A copy of the message dated 19,9.96 is
annexed herewith and marked as ANNEXURE - 6.

(4.10) That after getting the result of the
sald test vide dated 19.9.96, Annexure-6 the applicants

‘leQOlO.

"
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made reéresentations urging the respondents to
reCOgsider the whole process and highlight the
irreguléritigs mentioned above. The applicants had
high hope and believed that the respondents will
make an énquify and satisfy yéur applicants.
However till date it remained unresponded creating

doubt in the mind of your applicants.

The copies of the said répresentations
dated 27.9.96, 25.9.96 and 25.9.96 ate
annexed herewith as ANNEXURE - 7, 8 and

9 respectively.

(4.11) That the applicants beg to state that
the respondents as per zk their own guidelines should
have called only 36 eligible candidates from the liste.
But they theméelves have .violated their own guideliné
only to favour and.accomodate some of their blue eyed
boys who are junior to your applicants. Also the ‘
private respondents were given more time in the
éxamination hall than to the stipulated time and

thus have favoured themin every respect.

"~ The applicants crave leave of this
Hontble Tribunal to direct the respondents to produce
the relevant recordssof the said test and the answer
scripts of the same of the time of hearing of the

instant case.

W ’ 'voooollo
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(4.12) That the applicants beg to state that
to maintain Secretary it is a process that the
candidate ehould not write their names and designa-
tion any where on the answer ecript. Surprisingly
in the instant case, the respondents with a malafide
intention only to point'eut their blue eyed boys
amongst the candidates have put one question and

P

that too it was made compulsory pertaining to their

dgkx designation, capacity working j place etc. The

reSpondents have tactfully put this question as

s e

Qr. No. 1 only for the purpose to p01nt out identify

and favour the private respondents. Stating all
this malafide exercise done by the respondents the
appiicants in continuation of their Annexures-7, 8
and 9 representatlon made another representatlon,

but till date no result has come out as yet.

Copies of respondents filed by the
appllcants are annexed herewmth and
marked as ANNEXURES - 10, 1l and 12

réspectively.
{4.13) That the applicants state that their
cause are squarely covered by the £2§8ﬂpipculer

regarding the ad-hoc employees regularisation

0000001-2.

I
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proceeaure. In the said circular it is stated that
qegfelgction is required for an employee who have
completed more than 18 months in the said post.
There should r;awseperate test ‘for these candidate
who have completed 18 months of ad-hoc service in

the said post holding by him.

A copy of the said guideline 1is annexed herewith

and marked as ANNEXURE - 13.

(4.14) That the applicants state that the
reSpondeAts have acted in a gross malafide manner
in issuing call letters to more than 36 candidate
and they aught not to have extended the prescribed
time, period in the examination to favour the private

respondents:

(4.15) That the applicants state that from

~ every corner of the matter, the examination in question

'whibh was held on 16.3.96 and 26.6.96 was not conduc-

ted properly by the reséondents. The respondents
have acted illegally oniy%td favour the private

respondents and have put question containing personal

pio-date and designation and is liable to be set

“aside and quashed.

aooeoclgo‘
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(4.16} That the applicants beg to state that
they have méde out a prima facie case of malafide
against the respondents. It is further stated by
the applicants that the viva-voce test in going to
held on 9.10.96 for the selected candidates in the
written test and if the said test is allowed to be
matarialised than there will a chaos and in this
process there will be failure of justice and malafide
acts will stand amongst all. Hence it is a fit case
for an interim order dirécting the respondents
suspend the said viva-voce test { Annexure-6 ). It
is further stated by the applicants that they are
still continuing in their respective posts for more
than 18 months-and hence the principles of balance

-

of convenience &&s k very much in their favour.

5. GROUNDS.FOR RELIEF WITH LEGAL PROVISIONS :-

(5.1)  For that prema facie the actions/in
‘actions on the post of the respondents are arbitrary

and illegal.

(5.2) For that the applicants have been
working in their'reSpective higher gfade after having
found their elligible by the respondents for more

than 3 years and as such their cases are covered by

‘ 00000014'
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N
" the Anneere-l3'cirCular‘and.hence their services

are required to be regularised without any selection.

(5.3) For that there is no earthly reason as
to why the benifit of Annexure-l13 would not be extended
" to the applicants where as the said circular is tiw -

one of the creation of the respondents.

¢

(5.4) For that the reSpondenfs have acted
illegally is not conducting the said examination as

per the scheduled Spebification.

- (5.5) For that the respondents aught not to
have put some tag question/question from which the
candiéate:appearing in the examination can be
identified which is violative of the principles of
administrative faizplay and such action is liable

to be set aside and quashed.

: -
(5.6) . For that the respondents are duty bound
to give weightage to their own circular aﬁa also duty

bound to carry out the same.

(5.7) For that the respondents aught not to
have called more than 36 persons for the 'selection

as because there are only 12 vacancies.

0.000']—5.
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6. DETALLS OF RENMADIES EXHAUSTED :-

That the applicants state that they have
no other alternative and efficacious remadies except

by way of approaching this Hon'ble Tribunal.

7. MATTERS NOT PREVICUSLY FILED OR PENDING BEFORE

ANY OTHER COURT -

That the applicants further declares
that they have not previocusly filed«ény application,
writ petition or suit regarding the‘s&bject’matter
in respect of which the application has been made
before any other court of law or any other authority
and/or other Benches of this Tribunal and/or any such
'application, writ petition or suit is pending before

any of them.

8. RELIEF SOWGHT FOR -

In view of the facts andrcircumstances
stated above, it is most respectfully prayed that
the instant application be admitted, records including
the proceedings of the said examination in question
be called for, and on perusal of the same and upon
hearing the parties on the cause or causes that may

be shown be pleased.to grant following reliefs.

(8.1) To direct the resQOndénts to regularise

the services of the applicants on regular basis without

‘W/\ _....0.0016‘

any selection.
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(8.2) To direct the réspondents to extend
the bengfit of the said circular ( Annexure-B3) to

the applicants.

- (8.3) To direct the respondents not to held
any further test ( viva-voce ) pursuant to the

Annexure-6 candidates.

1

(8.4) To held selection process following

established procedure of norms and rules.

{8.5) To direct the respondents not to revert

them to their respective posts.

(8.6)  Cost of the application. .
o
Any other relief or reliefs to which

the Hon'ble Tribunal deem fit and proper.

9, INTERIM ORDER PRAYED FOR

-

L 13

Under the facts and circumstances stated
above the applicants prayed for an interim order
direcfing the respondents to not to hold any further
selection ( viva-voce ) with further direction to

suspend the Annéxure-6, pending disposal of this

application and not to declare any result.

ceeeddTe

.
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lo. 4 06000

The application is filed through .

Advocate.

1l PARYICULARS OF THE IOB.OO H
(1) I.P.O. No. - . M. RihH 63 Y-

(ii) Date . tm =10 - 936 | W
(iii) Payable at :- & 2.0 QAUWAT ), -

12. LIST OF ENCLOSURES :-

VERIFICATION,

1, Shri Kanti Wohan Skl Sinha, S/0.
Bate K.P. Varma, aged about 49'years, ACM/Claihs,
cco's Office, N.F. Railway, Maligaon, do hereby solemnly

affirm and -verify that the statements made in this

. paragraph 1 to 4 and 6 to 12 are true to my knowledge

ahd those made in paragraph 5 are true to my legal

advice and I have not suppressed any material facts.

And I am the applicant No. 1 in the instant
case and I am also authorised to sign this verification

on behalf of the other applicants.

'.f.l‘.ls.

i
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And I sign this verification on this

-

the @ th day of October, 1996.

Kank Doham Simha,

SIGNATURE OF THE APPLICANT,




g 12 0 Anneeure 4

§ 0 NORTHZAST FRONTIER RAILI.AY. ’ ey < ‘ @

OFFICE ORDER NO,47/94(TTVCL).

1% shri B.C.Lama,0S/Comml .under Area Managar(Traffic)/NJP, .
. . 1, WhO is empanelled/for promotion to Gr.B service. purely on ad-hoc A
T Ybasis, is appoint3IE to officiate in Group B Servide and posted o
&as ACM/Rateqfagainst,an existing vacancy - o ;

. for a pericd ~f ninety'days _ . ‘ ‘

»/2). Shri K."%,Sinms,CLA/HE, who is empenelilad provisionally for ' _
,80--hoc promo .o D Gr.5 £ v, 2e surely oa :é-hoc Lasis is appointed

o Dffic. vt 7L Lr0u0 B oasrviooa a.-qd 20sted as ACM/Court for a

oericc oi 90 oo . :

FEaE

_ The dual function of Shri J.vandal,ALO/!ILG (Open Line) . . o
issued vide this Offine vréer nN0,134/93 (Traffic) circulated under ) M
NO,E/283,/32 0t 3V (D) St. 6,/7:7.,93 w{11 'stand tarminataed from the
Cate Shri K.M.8inhe, take over charges, U :

PCA g

Ve

-
e e

3. Shri S.Mukherjee,CLA/HQ who is empanelled provisionally for -
ad-hoc promotion to Gr.B Service purely on ad-hoc basis is appointed \
to officiate in Group B service and Posted as Law Officer (the gown- .
gracec¢-S-.Scale post of Law Officer) for a period of 90. days vice
Shri L.L.Sinha,retired from service on 28,2.94 (AN) on attaining
the age Oof superannuation on 23.2.94 (aN) , :

i
4). Shri J.A0(S7),CCI/HQ wilo is adpanelled provisionally for ad-hos :
oromotion to Br,B service purely on ad-hoc basis is gupnoi.ted to ; i
! officiate in Group B service and postad ACK/Claims/HQ for a period |
\,Pf 90 cays against an existing vacancy. '

The aé-hoc sromotion of SﬁShri'Lama,Sinha,Mukherjee 218 AO . !
are purely on temporary ag)ad-hoc bais and will not confar on ok !
them any claims for seniority,on promotion on regular basis,

E This issues with the approval of CCM.'

e e

‘(/“/a\.’ -~ [
: . . . ./C 2.>p:p i 1

- ; . ( C.R,Hans) . ' . A

: o o Dy.Chief rersonnel Officer/G- _ i
. .o £0r GIItERAL 14LNAGSR(P) /IMLG. : g
LR IEE N AT AR o . e 0y i
Cooy gorwarded for ‘information & necessary action to:- . i
1. CCM,COM,SDGM (2).All PHODs +(3).CVO,CPRO,CCO (3).FA & CAO/EGA/MLG, !
(5). DR/KIR (6) .  DCM/KIR, AM/NJP\(7).Sr.DPO/KIR,DAO/KIR ' ! !
-(8) . Ly.CcCM/Claims/HQ (9), Private’'Secy.to GM (10).Shri B.D.Sinha, . R
' . o e - _"» - L § . o .
_~L§wiqfﬁl¢°r (11) Officer concerneds’ b | S
VT2 TR o {
= { f . .

- ‘(C.R.Hénsy o
. . Dy.Chief Personnel vfficer(G) |3 !
' - for GENERAL MANAGER(P)/MLG, : R
;;?:I R N
. . _ _ ( ‘
?'@‘\JY . ‘ R - ‘ ;
- : : . e _ , . ey i
. | ¥ - _g
-t i
- ]
o4 Ty
' i
» . )
" |
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Z«M\ U L ?__

A‘ ’
Shii P D ﬁ'zaa) CL/JIH@ Undpy. f(gw ]\(@v l

k3 . _.__ N , . '
Y NORTHEAST IROWTIER RATTHLY2 :
A Y HBIME O R 1 ssme . - e - LACEFEEREEL IE T )
’ ; "‘.‘\ .
a Ny 2 Yot
: fw“f ACE CRPER NQ090. 23 (Copmercial
. R4 j«‘fﬂ/ . : '
i »ff%hm Pl Tigga, Ofig. CLA/EQ vho is Provisionalls
i _u y

. 3. GCO,CLA/HQ. .

ﬁ"eméanellec for Prcmotion to Go='B° service

"»MM- PRy i . - P . e
S  hasis is ap001n+cU to sificiate in Gt anﬂ pavr,u.ag‘ngz
- - ADM/Claims/iLG s:d.loc‘ vice Swi PL,C.EErman. er z ord»

4 EA to GOM,

- R
Coedy o wdihive
P,Cas (28 FIP I
co2 AN R T \
P el e L0 ., .-?47;- 1 ‘:/‘ ..: N
= ~ . ~He B

'tO be 'DOot d as Iau'l;/ \r.t’ ‘.“-..U
LComﬂ>rclal) dated 20/21~5H3%,
7 Vs

Lo

1

The above promo+iou ¢I Sori P¢Dun*gﬂ: is putely n
tempdrary and adnoc.basis and will not conien, cu hid anv
Clalms for Sen¢or1ty Or Premotion  on regular dasis.

. This issues with the approval of CCM. /}5

‘ Qi; 3
‘ i\\h\.\'. /
\ : for Conlho LI,
: S " NORTHEAST *-1‘" R
NQ:E/283/82 PL-XIV(Q) Mangaon, dateds 44 ~5e190%
LSS L L
. 26
Cooy f rwarded for 1nform° ‘lon, and necess‘ N anlOI LO.
' . ‘e
s GO GO, m&CAO/MLG, T S

2. CVO,CPRO, - -

] . . : N . N
0 B . . .

P-Bill-P-Branch., . . 1 .. T

Of ficer concerned. S AP

' 7- SpaI’e Copy.forp/casee s . . L . R (."_\.\

. ’ ‘ ’ \."l i; A} ‘
for~ GENERAL MANACG™: (D)

| S | \IOR_TH 1\3':. F‘RC“' L '.‘:.3 :.~ *1 7:.,.,,.4’.-
ot y R
Q’6\\\) | ’ | | ‘ ' \

—
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NORTPIEAST mo‘mmn mxi;w;&"

omuc& ORDLR No.11»9/93(1‘raff1c & C,omml )

1+ Shri PuCal. Parmar Offg AOM/APDJ is transferrod
and posted as A)Stt Divisional.Safety. Offlcer/KIR
‘against. the Sr.Scale; post of DSO/TSK temporarlly down~
graded to Jr.Soale.'*-~ . :

2. Shri D.N. Baruah: (ST), Of‘fg .CCC./NBQ who: 1s provisionally
- empanelled-for promotlon to<zr.B service-purely on
adhoc. basis 1s gppointed to.officiate in Gr.B and .
\/ " posted as ACM/1/ARDJ, . vice ShIrl PQV Parmar, transferred.

i8hri BK Salkia(sT); CTRC/NGC ‘who is provisionally

‘empanelled for promotion -to, Gr .B-service purely on:

‘adhoc basis is.appointed to officiate in’ Gr.B and
posted as Commercial’ Publicity 01 fiCuI‘o :

'.[fhe above promotjon of ShI‘l BaI’uah & Sailiia are

put‘ely on  temporary and.adhoc basis and will not confer

. on fthem any claim for senloritj or promotion on regular
Dldkls 8. : i .

""””f"ﬁ .." = sy "“l '4 . \.

ﬂhis 1ssues xrith *Lhe approvql of COM CCM & GN.

/cz
o '731( !‘i

Lo Dy.cﬂnef Personn-l officer (G), .

A : l f ".',-'.‘.?:..:‘. ﬂorq General Me g er LP) _
No .E./283/82 Pt XV(O) (Loose) Mal:geon, ated I2_,-8-‘|993.
3 17

Copy forwarded for 1nformcd,10n and neceSSary actlon
+0 s
3. COM, . OQM, PA & CA/MEG .

2. DRM(P)/APDJ ING. KIR:"

3. D’).O/..PDJ,IMG, KIR.

is CPRO, "CV0.& SDGM-- -

54 B to COM . . :
6% DCi/GHY, " D@z/,.m . s .
7 ¢ Of ficers’ concerneds - .F o ' ‘
8. Spare copies for P/case.

o CR™ Hanz z g

Dy .Chief Personnel Offlcer(G),
for Qenelal Manager (P)

R

T ANNERRE . Y-
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We. Mo halliikl. . T Qifice oi fh. ?,
© o GLFonoh MaNat. X0 )
Gautat i-11.

. .

Datcd 08 -12-1g0g.

Ty : : -

5Gunbrﬂ1 Mnnq LI(CDFut uCulan)/ma11 asn, CCW CO & ','iﬂ

CVO/Malizon, .
DhM(l)s/Am,,.:DJ IMG & TSK CCTI(G)/I\mll nan, cpgo/mwb
Dy.CCM/G,Dy. cn/mams/m.c Dy. CVO(T) 0y ce(ew)/w

Sr.Area Manqccr/“TP Sr. DCNs/K TR. AFDJ & LMG ,
DCH/TSK, SCM/G,8S 1/kntes /HIG bcw/Catcrm TG TCY/GYY, pu«/DBR’T,
Proscnting Off: ccr/‘IG Taw Of ficer/MIG, -

Arca Managers/TSK, PPR,MCS,RILN,NBQ & QCUJ Tgtate 2
Registrar,Railway Claimsy™ r1uunal,stnt m Koad,GHY -
‘Joint Dircegor,Traffic Coﬂmu.01aL(C e ms),aqwiva Bos
Ncw DClh1 . -

IC Ty i‘I»G'.. ,
21001, '
ard,

d -2 ;“.,

sut : Sbluctwvn for the rost. 5 f HCM/Graur—‘J
.ngn ‘nst 70% vacancics.

Rcf : /NLG'S D.C. 1Lttcr >f chn Ny, dt. 25 05.9°7,

-—— e -

‘ It has been decidecd to 'hold a qulefljn far forming a
pancl >f 12 (+0-UR8 & 2- SCs) scrsons f3r ACE (Craup— B') against
70% vacancius shortly. : : :

The “sclu ct-ion WlLl b¢ Lascd on Cnndlﬂntus' rerfsrmance -
bath in.writifcn test as well as viva-voce tust. The candidates
who qualify in the written test will only be cligitle for
Viva-voce test. The.listioEs Scn13r Supcrvisory staff of
Commereial Ivpartment incéluding stﬁnd~ Ly list who ace bllbiblo

% appear in the said scleciion arc LnClDSLﬁ in anuxulc—'ﬁ"nnd

tat

Annuxurc— B' respectively., - -

45 I kailway Board's existing ’QStDQCtlDB, ‘the

" written tust for Departmental Scléction (against 70p.vacancics)

will consist 2f oaly dn¢ papcr on the following sutjucgs, the
maximum and qua11¢y1r' darks >f which is indieatud agnig st
it = e , L

o Subject. °  Mazimum marks - .Qualifying marks.
Profcssional’ subect ' L :-f "
‘Estatlishmcet & ;- - 150 , - 90 + .

W]lﬂﬂC)al Pulcs.

.

Thu Con+r31]1n° Offvcnr s“ﬂulk n3t1fy this’ W1ﬂcly

ﬁmanost the ~staff: of Commercial D»“wrtmdnt i géncral“ans the

staff whosc namc mcentioned in toth the- 1lis*ts widec Anncxurao-'A" .
and Anncxure-!B' in narticulars ipdividually. The W111~n<xcss/

“unwillingncss 5f the anﬂlﬁnbus t arrcar in the said written

test should be obtaimcd . prescribed f“aforna(ns cncloscd) :
~nni scnt t3 the undch1PnLd s as toreach by 31.12.95. 7f no .,

ftion received from any c¢ligitle staff as “Lﬂ=?nncxu c-'4"
w~th1n the stipulated pcrind mcntw*ng‘ abave, it will bo deemed
that he § s ndt willing to arrear in thy qcl,ct~)n, and thg -

! ' ‘ Cantg.t«2/-

i

et M T L e e A - ventants a0 Ty,



L ?M: R S
Sl .»

their controlling dIficer well in ad
. keep in touch with Sr.Subordinate ffioy

this aspoect, they may

,wi;linéh$1~undumég4brueselto%

~advance s that the willing

#illing candidatos from the g
his glqco_qs-per scéhiority. ‘
The tondidates ¥ have ‘alrcady ¢xereiscs
Inserms of, 30M/Mali: aon's 9:0.No.2/254 /11 /000
25,95.95 ng niicated in tho ANNexurc ,necd pot
art . \ -~

SEvionz a frosh unile they want t 2 opt sut oy

IT may b notoa that sny SO/ST'cliQiblu C:didntoe
T6Cuip  of thotr wWillingnoas o 3
ACM/Grauy-'B‘(?O%),'will be ziven ‘pra-scluct fon coiching,
Gate and venue o f vhich will L '
cornchins ia 1aedatory f£ar 50/sT candiAnten
inetruction vide theie letter ¥y, 2(GE)91 /2710 dntsa 22.10.
circulatcd andcr GM(E)/Maligaon'g No.8/254/9C/1 B, $10(0).
datcd 14.12.93, Thy Contriling

the 3C/ST caniidates Are e

office to attani pre-scleet fon eoaching well in| timc. The
ST candidntes may be advisca to insist their sr Subora
in their own intercst-to be spared 1o undcrgs such “tr
fajling which they will btring this matter tb’th%‘nbti

~e
33

’

ainin

avancg .
- The Excoutive andsyr

arc - sparcad n time to ajpear in tho prcisuluctiin*cjﬂching
vwell ‘as t0 appear, in the written tust.

wdepute. Inspectars /Welfare Inspectors
nucCissary for this pux

after the pré=scluetion ciaching
ian-ednching

. S
Anybody, wh> has not ¥et . exerei
trnining/trnnSfcr/dcputntian,he
> leave/traininz/new gl oo of w
trolling o2fficcr without fails Tt will be the roe
the eontrolling sfficor trinform the ewmdidntes
pPlasg >f'working,  obtain their willin :
forma and faward the sime duly-ccrtify to this's fier w1l
may bc called agninst unwilling candi®ntes of the
Th¢ need 1o strces eron the forg \
tation/complidation from the staff in -futurc. N

BRI
: y Plesee acknewledge Teceint. ST .
DA : .4s above. R - 'Jf;; R
. T oo o . . . 4/’ .
. ~' . - . L ,‘

s NS T for GeNEdT 1ANA CL" ('_P)ﬂ;'ﬁ;ﬁfé‘
v'?mfi, ' N : C
7\ .

_ ' ‘.' 1 - Contd,..3/~| .
Ey C O o

thad-Ly Ylist will| i 2a11:d p

abpenr in bhe &0 roiay o

¢ n3tificd lntoron. The-gate
3n1% 48 DPeT Bonrdte

ce of

In vrderitn;asccrtain

I8¢ 5 aviid ¢ mplication! in. futurc.
such_ ajpgueal > this (ffcet will be

S~ K oy

chel™ artiopng
=P TI00)da%ed
s¢ad tacic

m

i

[

a3

Officers will a1 D cnsure %hat
parcd by the Tnchargc!sf th. sybe
8C/
inate
g, .

*frus mnsl Dcpnrtmﬁnﬁ's,O%ficérs?will T
82 that the. candidate

as ..

if~

-
untertained by GM(3)/N1Giga?ﬁ'
is swr. If anylu;dygiszun_iﬁu
&y TWLOITHUH ZCICRTa LIy -
~.8hould bi sbhtainid Tron him and sent 4o this’officc for. xecord.

' iscd his optidn. is on luAy
should be adviscd at. hie. addre: -
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62 'm) ) Ad\’l(d_dh ac )/-xlDJ -l . '
M BLg.Soikia (80— C PRO\Ad.oc)/HE - T -
04. “ T.N.Brahmo(S?) = - CCO/BBDT ey aptisn reccived.,
05%. ! 4.KGhatak ‘ * cIAEGMIG. R P
- 6. "B.P.Sirgh . 0S3/C0it/JR7 Optcd willingncss
07 " KM.Sinha v pO/CL/A dhoc/MIG - —dp.
"Tog " S Mukher jec o uCM( dhﬁc;/lum - Ny optim rcccwcd
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15+ Eelungdung (-l) CI‘RC/T/KIR Optc1 \vllllnch°S . '
- 1647 <8 CiKancidry. (ST) . CIRC/RRY- L, . -oo- IR
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FriOF Oilla QUOUN_W __:_ﬂ____g_) '
ot hnnb(ln Full Block Lobbor) = .oxe
o .Dub-=n twan & Stntlan. S e
3. Xv'\l3 kmc ‘und L‘.l‘. ' . s !
4.. Pay.nna scalc. - - O

~ 5.. Whether the candidate is willing. :- .
v fubwilling to n,_\“r in Uurﬂrt» e ' C e D
e Wununl selucy fon : ' _ : : : )

6% Whuthbr Ahe can? ﬁntc buTDnAb‘ -
-t " 3C/sT car*un1+ius.

7. Choice »f 1nngunru't3 on s Wur.thc -
gquestion for.the contilatc in |
casec of willing to arvear in tho
scluctian(ﬂnglwu./ﬁln 1).71anb
din?icatc ¢ither of . the abowe twd
lanouﬁ"vs._

8, Datc o>f.submission of ogt - o _
t the controlling sfficer :

Sicnatu 3f’thu'cnndiﬂntcu

;_CﬁhiIFIQnT~ T()B. bUnllohuu LY lHA bONLhULLINb Ofb”bLh.

- -4'!'.-’ _..(. ...\-_,...‘a- e
)

R __',-;-....n -

It is cortificd. that the rmlulcul:ms furnlshud by Lhu nnulfhtc
arc vcrlflc and fourd corrced as’-fier reeord, N

The counterfail duly flllud 1n.by thu CdnJl]ﬂtL has v
bubn received op or Lpfaxu............,. oy thK; JIlLCb.‘

H

MtCe e v i,

T Sl’naturc S the cantr31L1n° officer
Tw S : C wlth affla,kmql and cJtL. ‘
hb/-
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List of willing stnff oI Cowmernial Debartwent who eoue
within he Zone of eligibility for the selention o7 ACH

anilway,

Avon e ST

;L

Al

Groun~'s' agaivnst 0% vananeies { Unit wise ). )
KIR Division, : HQ's Offing. 4
Sri S.l.Des(@ok, 0S/LIR. A< Bri P.b.migga,AOM(QL)Aaahqé/HLG.
., Nebawn o CIRC/WIP. . T, w K Safkis; £RO(Adhoo )HQ, |
© B.Dunglung  CTRO/I/KIR., @£30 " h.K. Ghatak, OT/HQ/MLG.
# X, xhalko C3(CG)NIP, A KM, Sinhg, ACM(CL)/Adhoc /ML G,

S
R.L.Rakesh, CS/Gr.I/KIngzégg“Vf

b Buklterkntta, COC/I/HIV, 6, n
oo BLE Vermn, CS(CG)/KIR, « &

1

Yo Rielori oy, CITI/IC/KIR. 8.
" A.sathang, CTRC/KIZ,

Y W.K,Sangma, CIRC/HJET
2. K. 0y Sasunin; GIRC/SGUT &
R.C.¥aswan, CPI/KIH, " = "1, Sri

A:DI: Division,

" CuK.Machary, CTRC/ANS - '
" BiK.Baishya, CIRG/ IC/HBQ.

" B.R.Eanhari, CGS/RFAN,

i

K.N,Boxo, CS(CG)/RNY.
Y B.N.Bitwas, COMI/AYDI,.
" A, Biswrs, CTRC/NBQ.
S.X,Hald er, (TRG/NBQ.
5.C.BamAn, CCMI/AYDT,
L.am, OTRC/I/RNY,y

LG Division,'
Sci X.H.B3rdoloi, CGCC/GHY,
"+ B,HKarhari,CGs/NGC,

" K,Das, CCC/I/GHY,-

" R, Basumatary, CCCLI/GHY,
U MiliDas, -C@TI/T/GHY,

" . G,C.Biswas, GCC/I/HII.

" 8.B.Dag,; OTI/I/DiR.. .
" R.,K.Biswas, CTRC/I/GHY.
f1

N, Sarkarx, CCMI/LMG, — 9
ISK Division., o

3ri R.Aamchiary, CCMI/ 4SK

" B.N.Hazarika,CTI/I/SLGR.

" Dimbeswar Das, CUC/I/DBRT.

' Hareswar Doldi, CTI/I/DBRT,.
' K..Boro,CGS/I/JTIN,

*  J.C.,Das, CTTI/1/TSK.

' Faban Saiki?, CGS/I/TSKG." .
' G,C.Das, CCMI/Viik, .

>412,96

Szi DL, Baxuah ACh(Adhon)ArDng{/gri

8. Mjkherjte, ACM( A
TKdDutta ‘Roy: CLA/ GM( Iaw) ML G,

, ACM(Adho o) /ML G,

£,DuKan2 ugo, CLA/CCO/ ML G,
B.C.Rabha,0S(Rates)/MLG,

GM(Construmtion)Maligaon,

Bir,Singh; 0SD(Con)/Adhoe /Iy

Railway @oard, New Delhi.

R;S;MiShfa;CI/CB/NDRB.

1
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e ©. HORTHERST FReirIER pazpeay,
/ S L rERToR ap ™mE D
- - S _GE EPAT YamghR (pY,
' ; MAT TCAON - - (TYWATIATT _ 11 .
Wo. E/254/11/C0v pe, L@ -~ patsg . 06 ~B-19%,
To '

Gép.eml Mamgar (Cornstruct lon)/Maligaon,

'DRY (F)s/KIR, AFDJ, 1rG & TSK, -

Sr.. DQs/KIR, Arpg & IFG, M & CCOMNMLG,

Dy,” C(v (UL)/‘MLG', CPROMVLG, DO¥sS /DRRT, @Y ¢ TSK,
"Frincipal, ZYC/APDJ, Law OfficerfLe, SM/Rates A°1G, .
EA to CQM/vLg, - Dy, CE/CON/JFzZ,  Joint Director, Traffic
Comme re ial " (Claims), Railway Toard, MNew Dell i,

Sr. Area Mamger/NJP, Area Marager/TSK, LFP, NGC, rran, -
NBQ & SGUJ, EA to caMmLG, B : '

Sub: Selection for the post of AM/Group 'Rt
agalnst 70% vacarm les, B

The seniér Supe,rvLSor'%r staff of Commerc ial DepArtment wl:ose
names have been enlisted in the Anfexure attached oy reverse are

found eliginle to appear in the selection of AQ"/Group 'R |arinst
70% vacarc ies, : : ' : _ ‘

You are, therefore, requested to direct the candidates as

erlisted in the Annexure (on reverse) to appear in the written
- eXaminat ion of AM/Group 'p! Selection scheduled to be held on.
~ o .j..,:]-ﬁ 50_3‘ % '-A........ a-t .—ea . .,JQ..OO ..
Office, 1777 - .

T —— ! [y

. Controlling Offig
Written examimtion on

i e

.. hours in CCOMAYignnnts

0 ensure their sparing for the above
» without fail.and the can-
didates should peither to Teave 1Q noy thev shoutd be -
deputed on official duty STroF Lefore e %16,03.96 . Iflany hody
15 on leave, he should be advised in K18 a:?drés’s of Ietave o cut
short the said leave to avold any absentee test, .

. Pleaée ackmwleag'ed -reompt'.
DA : As abbove (on reverse) "Z:aw':’x/""
/ o

o
e

[Ronhg

for’ GENERAL MATAGER AFIATLG,
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L I i S,

DI (M)s/EAR, ATDT, RIZLCIE S '
:'-r B /lLn, I‘} I‘J « ING,

M /TEK, TR & ¢ w ‘

oinl, Npew Lo, l‘rm j e Commene i'ﬂ_ (CL)/8Dng;

CCOMalisnan ( By hand )

R T T L . L - ~ e - e .

254/ focen P TI (0) (L) FOILOVING CALDIDATES

L ) dan Lo ITNDU:R .:\\,::l\.! “l
CONTICL, HAVE QUALIFIED IN YRITTEN TmY 30 /\C}"; /C‘H(‘UP ’729

SELECTAON AGAIIST 70% VACAICIES HELD ON 16-0%-26 o 26«0.&-

k\

S/SIRI (1) DB »ARY; AT, ACM ADHCC J/AFDT (2) BN RISWAS, oCHI/

(3) 8C BamRY, COM@/iTDI, (L) Wi SARKAR, CCII/ING
(53 DEMDEGIAR Das, CCC/GR /DRRT (6) 1S MISHRA, ¢l/on/iTmn

A7) R ORACNIARY, COMI/TSK & (8)/~FD KAUNGO, CTA/CCOALG

HYRURE (0 TK ROY RASUNIA, CTRC/! SCUP ¢ ) K.TAS, coe/1/aiy

B DT 1 R EDL D RAG 'T,f,',ﬂ:‘{’{j (ERGIBIARE NN T016: CRUCATTC (L) Dl
’J‘ET‘ E‘l’l 1“) F\L"; ¢ F\JT TO ‘II!I‘ILR R}:‘,ﬁ \PC'" VP '\ﬂ H\Tm I\L f lnrr;r\ P 1T Il“(‘ Ty

UEDICAL FXMIRATION PEIORE /‘.ff A RING II' VIV,"*-V(V' TI‘C’J‘ or

AEQVE SELRCT ICH “"UU”P ON 9%10w%6 (,) ALSO DIRCT THRE PO

e e ,,_..:A

AT Tij VIVA-VOCE ST O 9n7 0m 96 AT 1000 HOURS T ot/
FALIGAOR'E nIanEn ¢ wnnw TO SEFTS IO A miyear piTi o
/

CERTIPRATES (J) FRYAICAL PITHESS CERTIFICATRS SHOULD DR

]"\ NN TN

WIRCTD BEIORE COMFRICHABIT. OF AFORESAID VIVASVOCT TRST (3

s e e e

P—i
M
'

LS T4

N, z
Coo o As

for GINTRAL MAIAGER (PIre,

bt g &
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To

The Gemeral Manngor,
M, F,Railway,M2ligann,
Guwahati-781011,

( Themugh Proner Channel)

D AR M GE af S N WY GNP R G > o el ad L 2 T B L X R % X ¥ T %

(For _personal attention of Sri §.0,Gunta)

Sub: Prayer for regularisatinn/enntinuing
in Group='B! sorvice (ACH),

Refs GM(P)/MLGYs Yomorandum to2/283/82«
Pt JXV(0) dt.23/24,2,94 vide Offiee
oip Order Mo .47/94(TTVCD),
“ 9

Respactfully, I bog to e excused for intruding
upon yosur valuable time with tho following lines for
your kind ~and sympathetic considoration plense,

That Sir, I am a Law graduate having oxperience
of practice in Barse I jolnod in Railway sorvier on 7.4.77
aml wnrked as Law Asstt./Chicf Law Asstt, with ontire
satisfaction of my superiors.

That Sir, by virtue of sonlority I hawve been
pmmnoted as ACM on adhoc hasis and worked sinco 24,2,94,.
During thlsg tenure I have agsumed charge of AC!/Court
and then ACM/Claim which is still erntinuing,2nd performed
my duties with full satlsfaction of superiors,

But unfortunatoly in the rocent eelectinn of ACM.
Gmour«3, I have hoen declared unsuccesful in tho written
tests This situation of putting back to permanont cadre
is not only a financial loss but Also loss of srcial and
montal status which 1s qulte againet the principle of
naturnrl justioo, '

In Bastorn Rly, the staff who porformed in
seloction/nonesclection on adhoc hnsis boyand 18 months
nay be permitted to continue on the basis of their CR,
service reeord and record of tholr performance in highor
grade and if found satisfactory, thoy should be ennsidoret
for empanelmeont without any further test vide E.Rallway

G1.10.207/88 issued on 26.1n,.88, ‘

In view of the circumstances explained above, you
aro therefore prayed to pleaee oonsider my ¢ree to
regularise adhoc sorvice, Your nct of kindness will be a
groat boon to me and my family,

Thanking you,

Yours £aithfully,
Dated,2ligaon, '
dated 27th Sopt'26,

Pl ant mpl,

(Kanti Mohan Sinha)
ACI/CYnins
CCO's Nffico/Maligaon,

Copy to: CPO/Maligaon for his kind informatisn and
necessary action,

Asst t.Comml Manager/Claims
CCO's Office/Maligaon,
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To N
The General Manager,
N.F.Railway, Maligaon, (For_Personal attention of GM)

Guwahati « 781011,
Through Proper Channel.
Sir,
Sub = Appeal against selection for the post of

ACM(Group='B') vide GM(P)'s letter MNo.
E/254/11/CCN-Pt, II(O) dated, 8,12.95.

With due respect I Eeg to lay before you the following
facts for your kind consideration and necessary order please,

le That sir, I am Lav Graduate having experience in Bar for
five years practlice. "

2. That sir, due to some personal difficzulties, I had to
give up my practice and joined this Rallway as a Lax Assigt ant
in the month of March, 1976,

3. That sir, I performed my dutles to the entire satisfaction
of my superior officers and for that I have been promoted on
26,5.1993 and deputed to work as Asstt. Commercial Manager/Clims
on ad=hoc basis in Claims Office.

4, That sir, I have completed more than 3 (three) years in
Group='B' service in Claims Office to the full satisfaction of
the administration.

5¢ That sir, I had appeared in written tests for the purpose
of reqularisation of my Group-'B' Service., But unfortunately
I was declared unsuccessful in the written examination end

- even then Raillway Administration had allowed me to contirue

in the same post on ad=hoc basis without any break.

6. That sir, the written test of ACM Group=-'B' selection
against 70% vaca-ncies held on 16,3,96 is purely irregular
as the same did not start in Scheduled time and complete
within the stipulated period.

7. That sir, Rallway Administration should consider the

case of mine sypathetically and liberally considering the ad-hoc
Group='B' service rendered by me sincerely and with full satise
faction to the Railway Administration.

Under the above circumstances, it is prayed to\ intervene
into the matter and pass necessary orders to regular{se the
ad=hoc Group='B' service of mine on the basis of the Service
Records, CRs and record of my performance in the officiating
post without any furbher test,

I shall be ever grateful to you.

Yours faithfully,
Dated, Maligaon, »
the 25th Sep‘t’96.
( Po Do Ti?ga )
ACM/Claims (Ad=hoc)
CCO's COffice/Maligaon,

the Zonal Secreta All India SC & ST Railway
Emplogggz'tassggiatign, N.F.,Rai Jaay Zone, Maligson for infor-

mat ion and necessary actlon please. {\_ - ‘ .
(\——U\_("C\—\a ’)__,:_4 I‘L&/%‘\_
( po Do Ti ga

o ACM/Claims ?Ad-hoc)
' @(w}‘o@d : ch/'s Of fice/Maligaon.



L P 29 A‘Y\'Y\L\C’Ukﬂ& q
o ’ ' r e B
a : : N
. 3
T
tl Tho Cerpsrel Mes, cgorg
: K. P Balvay,
Holigam.
1
(Tarough proper channel) i
b
Subs Roqilaripation in Gre'B* sorrice. B
- ’ % :
Sir,
1 With profzumd Tespeot I Deg 40 atata the folloving fov
lines foe yowr kind comaideration placss. L
Ta Thet Spr, I was vorking in HGC Goods Shed 3 Senior 2R
Subsrddnete ard I wem xepdered ry duties with full saiisfactisn o0
to uy Supoerive GLLicers acd far that T wes aromoied ge Commore inl o
Pablicity 0fficor at HQms. on ed hos baris vide GI(P)'s 0£fice .
Onder I::149/93 (Traffie & Commercial) eiroulaicd vide No.3/283/62 .
PtaX?\C’jY.’QSBQ da‘.z:d 12/7/9320 : ;

2, That Sir; elfter working at JRose I wos tesgeforred ta ¢
Lurdinz vide G4(P)'s 00 dN0e35/94 (FILE" 4463043294 to work as :
ACH/ING and I zondored my duios with fuil satisfaction to 1y
superice Oiffcexse

Again Iwad traneferred bapk 3 EQre. ae CPUO/HG vid~
Q1(P)ts 0 QM .54/95 (Cormozolal) oirculated umder Food/Z B2 Y
PL AV} dated 243695, exd havo Loon working in varicw 14~ P
at Bxroe '

GPW/FY oo ofe 035495 t 2404095
ACH/Ci " 2404095 %0 126655 L
ORI % 127485 to 247405 .' T

FR0/H5 T 1247695 10 150355
SR a 150309‘5 1o 03‘93@% . ? - .
KBANG ™ 035,95 4 157496 ool
IL11/CL e T 156T«95 to ti11l datn. ' ,
.
b In the above montiomd parixd T eppoared the '
Dapericental gclection exanfuatisn?, :
TOR% ACH Geo'B'  on 24.3.54 | RS
307 ACN Qo' o 11012094 i

’ ard 0% ACH Cx,tu¢ on 186355 )
. / 4

Lot unfortunateiy I wee doolared fai) fn the ehowm
B2l30tion® own though Twas allewed to soniimue fa Coel¥l .
gepvise wit Lot awy f:me.’.f. ad t331 dais I covered mzrd then .
Fyes: fu O +9BY 3exvics on el bos hevise

Fusthzy I 49 loawnt that 4o Besiorn Raflvay thore

N 18 & prastica fov xegularisatisn of «& hae promotens by 3
: maintalning the £ollowing 7raceduwreas

4

V‘{de‘—lf} {”’)(’ ”[3\{

< 032”—“:09:2.0
/)\((2/"/7 *'—(vv"", C\.‘I/é:.‘/.
roa
Ji&"(“(-ff( . I
\
-
38 . |
/'-'/ ..
S l )I o) -
SIS NI R T el g o
1 A+ Tonage| Clokms o

[, N T Tenfiz {3
g‘-"’?{o Lo S LA ”1!4,:!'!.
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"f.R.S1 1 .207/88 intuvod_opn 26.10.88 -

In Eastorn Railwgy, it has baon decided that in case adhac
appointment 18 likely to continue boyond the poriosd of 18 months the
card idate concerned should separately be examined observing same
procedure as applicable for f£illing up Selaection/non-selection posts.
It should howavor, be made clear 'that this test is only for his
continuance boyond the period for 18 monthe. In case the candidato
is fourd suitable then he should bs allowed to contimue on ad hoc
basis, otherwise his ad hoc appointmant should ceasa. A3 and whem
the regular panel is formed that appointee nsod not bo tested again
for empanelment amd ho should ba given his due position in the panel
eccording to his seniority vis-a-vis other norms subject to his having
not oerped eny adverse report during tho currency of hie officiating
‘on edhoc besise Incase adhoc appointee doos not como within the wone
of considoration, then as and when his turn comes for ompanclmant he
should be placed in the pancl. (I ono should be A lowed .. be on
ad hoc . arrangemonts if he does not come within the gone of consideration
for continuance of porson on ad hoc basis boyond 18 nmonths not conming
within the zone comaideration, prior clearace of CR should bo
obteinod )« In respect of past casses of porsoms who aro working on adhoc
basis arrmgomeat beyond the periosd of 18 months a8 an one timo
8cloction 1f has bean decided that thair sgrvice recoxds, CRs and
recard of their performance in the highar grade should bha consul ted
ad if found matisfactory then Ahould bo considered far ompmolnmt
without any furthor tezt as onvisagpd abovu." '

In view of above, I would 1iko to roquest you to kindly
intervene in the matter porsonaily and arranse tc comsider the mattor
sympathotically and liborally for regularisatisn in (r.'B! service.
Moreover, I an belonsgs to ST commnity category and hope that natural
Justice 1o be dono with positive and fair. Hon'blo Rly. Ministor alss
degires that tho intorost of this swmmdssdiy community peoplo to be
coneidored 1iberally. Thie 18 as par MS/Rly. Bi's lottor circulated
to all zonal Rlys. vide No.RM/MS/MISC/95 detad 15.7.96.

Thank ihg you,

| ; Y:mrs‘ 1thfully, QQ
Dated, Maligaon _ Mﬁl

the 25th Sopt.'%. ( B. K. Satkia )
ACM/C1. (ad hoc)

\

Copy to: Gemeral Secy., A1l Indie 4C/ST Association, NF Rly. Zme,
: Maligaon for information & necessary actione.

o . meel T == WQ\\
. ngj{{) Y L
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TO$ “%’
The General Manager,

N, F.Railway,Maligaon,

Guwahati~781011,

(Through Proper Channel)

Sir,

Sub s= Prayer £Or regularisation/continuing
in Group-*B* service(ACM).

Ref 1- Q1(P)/MLG'S Memorandum No.E/283/82/Pt . XV(0)
dated 23/24.2.94 vide Office Order
N0,47/94(TTVCD). '

In aédition to my previous représentation dt,27th,
sept/96, I beg to submit as £ollows 3’ A

1. That sir,as per notification No,GM(P)'s letter No;
£/254/11/CON/Pt ,I1(0) dt, 8,12,95 the total vacancy has

been shown for 12(10+2) posts of ACM(Group~B) posts kut total
49 candidates have been called £or to appear at the said
selection test violating thé norms of 3 x formula by

calling 49 persons, . - ‘ ,

2, = That by putting question NO,1 it was requited to ansver
about the candldates designation,capacity ané place of work etc
in doing to his identity will come to the knowledge of the

.persons who will evaluate the answer scrips as a‘result

of which the interested candidates will easily be able to
score more marks over others, _ ‘ s -
)

3, That the candidates were required to preésent at the
place of examination/written test at 10,00 but waiting for
3 or 4 hours it was not certain as to when the said test
will commence. Even after repeated enquiry/ no specific

time was fixed as a result most of the cardidates ware to
£add mentalanxiety,tension and lost the tranguility of nind
hich is very essential for an examination hut for want of

g
E§V<§§é§;46 \b& we had to suffer mental depression pausing us to face
gt . . H ’

, 4¢ﬂy§§*§a
& &

G“F ;ﬁgf’
& f

WA
‘«.ﬂ“\;‘\ ;
\ ]

™ I . .
aaﬂf That by all these ction in conducéing the test go to
p

odBhveniences.

QRPR\ /

revent that the examination 1S nothingjbut a farce and
the sole purpose Of it was to accomedate ' the junior and
interesteé candidates unéer extraneous’yonsideration only
to deprive the seniocr candlidates havingywogkéng~?xperiences.

S, That sir, I am a Law Graduate haﬁ&dg,éxperiénde of
practice in Bar joined in Rallway Serv ce .on.7.4.* 79 and
worked as Law Asstt.Chief lLaw Asstt.n inated presenting =«
office with entire satisfaction of my nger&ors.,‘;' N

1 ; . + ‘ . * '\ \\‘\\
6. That sir, I hgve been promoted aJ ACM on ad&hEb basis
and assumed charge of ACM/Court on 24J2.94.an6~thed\ACM/C13£h§
Since <hen I am continuing on ad-hoc bais and perforwed my &
duties with full satisfaction of superior Officers, -

A

uUnder the circumstances,) pray before your h o)
%ook into the matter and take necesgaryfactign by zggqgfte
interference towards getting the anomaldes as aforesaid“ -,
which cripples the selection procedure dispelled and keep "
the finalisation of the said selection proceeding fnkabesanéa
for the time being till a resonable decision is arrived at,-

and for this act of youi kindnesgjl shall remaihybouné

in deep gratitude,
Yours £ uc{xfully. ‘N

Y

st <10.96. a7 (94 k
10.96 (K. M.5 hé{ﬁﬁd& PN
ACM/Claims,CCO's Office, -
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To 1 v
The Gensral Manager,

N, F,LRailway,
Maligaon, Guwszhati=11.

Through Froper channel.
Sir,

Sub = Prayer for regularisat ion/contiruing in
Group='B' Service (ACM), -

Ref = GM(P)/MLG's Memorandum MNo. G/283/82-Pr,.XW(0)
dated 25/26,5.1993 vide Office Order No. 104/93
(Commercial)e

Further to my remeéentation dated 25,9,1996,
I beg to sulmit as follows t=

1, That sir, as per motification Mo, GM(P)'s lotter M.
E/254/ I1/CON.PE, 1X(O) d's. 8.,12,95, the tot ?1 vacancy has
baen shown for 12 (10%2) posts of ACM(Gr.B) posts hut total
49 candidates have been called for to appear at the sald

selection test violating the norms of 3X formula by calling
49 parsons, :

2, That by p.ztti:g gjestion no. 1 it was required to
answer about the candidstes designatlon, capacity and place
of work etc. in doing to his identity will come to the :
kncwledge of the person who will evaluste the answer scripts
as a result of which the interested candidate will easily
be able to score more marks over others, \
3, That the candidates were required to present at the
place of pxanina'mtéprx/written test at 9,00 hrs, hut waiting

for hours it was,Cettain as to when the said test wil}
commnence, Evem aeter repeated enquiry mo specific timo was
fixed as a result most of the candidates were to face mental
anxiety, tension and lost the tranquility of mind which is
very essential for an examinee hut for want of this we had
to suffer mental depression caising us to face inconveniences.

4, That all these action in conducting the test to
prove that the exaination is mothing tut a farce and tho sole .
purpose of it was to accommodate the junior and interested
candidates under extranecus considerstions only to deprive
the senior candidates having working experiences.

Se That sir, I belong to ST community and seniormost
in elegibllity 1list and having years of experience and
entitled to the norms of best amongst the falled candidstes

lt always deprived of the opportunity of being called in
the vivasvoce test.

Uinder the circumstances, I pray before your honour
to look into the matter and take necessery action by way of
irmterference towsrds getting the anomalis as aforesaid which
cripples the selecticn procedure dispelled and keep the

. fi/galisation of the sald Gr..'B' selection ;moceedingo
n

inpbyyance for the time being t1l11 a reassonable decis
is' arrived at.

And for this act of your kindness I shall remain
bound in deep gratitude.

Yours faithfully,
~e b Ba«@«ﬁT%
( P, D, Tigga )} 4. %09}

ACM/Claims in
CCO%s Office.
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HeFeRailvwey, Msligann,

ayohatiells.
St AT S LY

Through Propsr Channsel. .

Subs Remularisation in Gr.'B! Ssrvice.

Ref: GI1(P)'s Office Order Noe149/93(Traffic & Commrcial)
circulated vide % .8/283/82 Pt.XV(0)Loose,dt.12.7.93.

L X X 3 K N N )

I3 "
S,Ll ®

_ Furthor to my representation dt. 25.9095, I hag to
subnit the following few 1lines for kind -,informa‘cion ‘and nocCesmary
action pleaioe. '

To That Sir, I appeared in the ACHM Gr,.'B' Depexrtren tal
Exemination on 16.3.93, vhere 49 nos. of cardidates wers callsd
for to appoar against 12 nos, vacancies, but the selection wags

violating e norms of 3X farmla by calling more than actial
vl ’ .
JO nofe

\ 26 That Sir, rcgarding part of the Q.Nod of the
RS | eremination question paper required to answor about the cendidates
'»;'g o dnsimation, capacity, working place etce , in doing mo tho |
| " <y, Mentity of the cendidate will coms to the knowledge of the person

PR , :
y v'h\‘v‘\ ’ Jwho will evaluats ths answer script, as a result of vhich interestad
[ R
VoY PRRY 0
o M‘_Qm*{'fj,é\ata will cesily be able to score more marks over others.
~.:'«._' " g AN . ) .\‘ Vo ’
(PN t- . 7‘( DI . -
) ‘_'h'f‘-:\_ o ..,'f)\‘ Pl ) 1.*“\
o T3t That Sir, Candidates wore asked to prasent at the
e Y Oy R TE A

oxanination hall within 10 o but waiting for hours it was not
ascertained as t when ths said test will cormance. Even after
ropeated enquji‘y no s8pecific time was fixed, a3 a result most

of the candidatos wers to faée mantel anxiety, tension amd lost
tha. tramquility of nmind which is mry‘ essential for an axamination

T

tat for wont of this we had to suffer mental dopression causing
23 to facs inconvenience.

Ao That Sir, by 211 these sction in comducting the tost
going to preve that the/examination 18 nothing but a faxco and tho "L Aaced
sole purpode of it wes to eccommodats the intercested condidate

vnder exirenuous cansideratisn only to deprive tho Senior candidates

waring workidrg exporionce.
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20
N
a.

Unian ths above circumstancas I pray befors your honowr

- %0 look into the watter and take nacessary sction by wey of

interferoncs towards getting the anowalien s aforesaid which
crippla tha selection procedurs dispelled ard keop the
finalisation of said sslection procedure in abeyance for the
tirz being t411 a reasonable decision arrived at.

Por this ect of your kindness I shall romain bound in
deep grafitvde.

‘ Yours faithfully,
I’IQ]_.“].E?«QH, dto 046‘&019%0 ' . !

K.
(87 1[“)/?{;
(B. Ko SAIKIA) 7
ACM/Clains (Mhoc ).
N.F Railway,llaligaon.

Ny



s " 36 . Awm&:\o\km \%

. /“

e v LoRa SLM0.207/88 Lsaued on 26410488 -

In Eastorn Rollway, it hos beon decided that
in cagae adhoe appolntmont 18 llkely to centinue bayend
tho period of 18 months the ctndidate concernod should
separotely bo examined eobsorving samo precedure as
epplicablo feor filling up Selocgion/Nan»Boloction posts.
It should, however, be mnde clenr that this test is
- o only for his continuwence beyond the peried of 18 months.
SN _ In cage tho candidate 1a found sudtoble.then ho should
- - be allowed to continue on adhoc basis, ethorwise his
adhoc eppolntment should cease.  As_ pnd whon the reguler

pmal.&a,zqamg.dﬁmmngnmixlm _not ke 9 X
for amponelment and he should be given his due pesition

in the panel according te his sonlerity vis-a~vig othors

and norme, subjoct te his having not eacrnod any advorse

report during the currmey of his officinting on ndhoc basis.

In ense the ndheo eppointee dods not coms within the zeno of

considerction, then s end whon his turn comes for ompanel-

gxx nent, he ghould be ploced in the ponel. (No ono should

be allewed to bs on adhoc arrangoment if he does not coms

within the zone of consldordtlion.  For continuance of
crsons on adhoc bnsis boyond 18 months not coming within
hae zone of conglderation, prier cleoarance ef CPO should

be obteined). (In rospooé of past casos of porsons_who

era working on adhoc bnsis arrangemont peyond the peried

of 18 months, cs cn one~time rolaxntion it has baeon decided

that their sorvics rocerds, CRs cnd record of their por-

formanca in the highor grodo should be consulted ond if

found sotlsfoctory thoy should bo oconsiderod for omponelmont

without any.further test, ns envisaged abovae).

| Akek




respectfully beg® to state as under s-
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IN TﬁE“CﬁﬂTRAL ADMINTSTRATTVE TRIBUVAL
3
Al GUHPHATI BENCH

0.A, No. 231/96

Shri K.M. Sinha & Ors.
- VS."

Union of India & Ors.

In the,ﬁatte:'of = -

Written Statement on
behalf of Respondent Nos.
1, 2, 3 and 4,

The ResPdient'Nos. 1, 2, 3 and 4 most '

1. . «That the éﬁplicants have filed the arpTicatidﬁ

: which relates to the fllling up of the nosts of

ansi—.
ﬂssmstant Commercial Managere which Group*'B'
Gazetted posts in the . Railways. The posts are

to be filled up'following sﬁatutory Rules laying

: : . )
~ down procedure of Selection. There is no scope

of regularisation except through the procedure of

selection under rules. The application deserves to

be dismlssed on that ground alone, apart from

'hlother grounds, | , ok

el

i
»
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Moreover, the applicants are challeﬁging
the selection,after woluntarying and participating
in the same éelection,when they got the result
of their failure. The respondents humbly submit.
that the appliga%ion deserves 1o be dismissed
in the threshbold on this count. It is stated

that in absence of selected candidates the wposts

" are operated by Ad-hoc arrangement by promotion

on purely adhoc basis which does not create any
right of selection and regular promotion, The
applicants.were given such adhoc prbmotion. The
épplicants have failed in the written examination
and have no scope of regularisation and have since
been referted and the posts have been filled up

by (selected candidates. F

It is also stated that the applicants

also aprneared in the earlier selections for the

-

same posts as inficated beloy,but failed to qualify s~

o«

Name Appeared in the
selection of Asst.
Commercial Manager

(ACM)_ on.
1. shri K.M. Sinha, ACM (75%) 20.8.88

(Applicant No,1) " (25%)  4.6.89
| " (758)  2.6.90
ACM (25%) 5.7.92

ACM (70%) 24.3.94

Result

Failed.

2

~-do~

-do~

—-do-

s0e3
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2. Shri psD. Tigga, - ACM(75%) 20.8.88  Faileg.?-
Applicant No.2. ACM(75%) 20,6490 ~Go~
M (70%) 24.3.94 ~do-

" (30%) 11.12.94 - Go=

3. shri B.K. Saikia, ACH (754) 2.6.90 ~do-
Applicant No.2. " (70%) 24.3.9%4 ~do~

" (304) 11.12.94  -do~

" (70%) 16.3.96  =do-

However, when Ad-hoc promotions were
considered, the apnlicants were given Ad-hoc
promotion being senior employees, but this cannot

cause loss to selected candidates,

With the above back ground the resrondents
beg to reply against the statements in the annli-

catione.

" 2o - That in reply to’ﬁ@istatgments in péragranhs
4.3(a), (b), (c), 4.4, 4.5, 4.6 and 4.7, it is

sta%ed that the apnlicants were promoted on ad-hoc
basis, and this gives them no right for promotion

without. selection,or regularisation. It is stated

)
that the selection process has been corpleted and
the applicants have already been reverted and the
posts havg-been'filled up by selected candidates.
3. ~ That in renly to the statements in paragraphs
4.8, 4.9, 4.10 and 4.11 of the annllcatlon, the
allegatlon of malafide intention is denied.

»

00.4
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It is also denied that any favour has been
done to ﬁhé'pfivaée.resnpndents. It 1t denied.
that.resobnﬁents were allowed more time, Tt

is stated,fhat there was no occasiénfor protest |
by the applicants. It is denied that they had
made protésf.( It i5 stated that there Was some

delay in the commencement of the examination
‘ s Y 3 . .

due to administrative difficulties, byt full

- 3(three) hours were given and the time schedule

vas samenfor all the candidates and the same

4aid neither,causé.prejudice nor favour tofany

body. .It is stated that the applicants also

appeared with all other candidates without any -
, , aves .

grievance andAtrying to make out reasons after

they have failed.

2. In feply to statements in Paragraph 4.9

:it is stated that in terms of Railway Board's

letter NO,E(GF)85/1/78 dated 10.9.86 ‘in addition

%o candidates QhUS X-(thfee-times the number of

vacancies) formula, additional candidates equal
to number of candidates appeared and failed twice,

have been called. As such the number'of'candidates_

have been called correctly., The allegation of the

applicants is vague and baseless.

Copy of the Railway Board's leetter

dated 10.9.1986 is enclosed as AnnexureR-l.

.00‘05.



4, That respondents deny the correcthness ‘faﬁ{ %#5
' . ?
of the statements in paragraphs 4.,12. It is )

denied that the respondents had put questions

to identify and favour the private respondents.

The allegation is baseless. It is also stated

" that the written examination was held on two

days i.e. on 16.3.96 and again on 29.6.,96 for

the gbsentees,

5. That in renwly to the statements in
paragraphs 4.13, 4.14, 4.15 and '4.16 the
reSpondénts state that the so called 1988
Circular has no basis at all and has no force

of Rule of law,‘particularly so far as N.F.
Railway is concerned. The allegations of malafide,
and allegation that exa&ination was not conducted
properly is unfounded and hence denied., It is
stated that the selection process has since been
completed and the applicants havd 5§én reverted

by promoting selected candidates.

6o That it is stated that the grounds
narrated under Pana~5 (5.1 to 5.7) are not
good grounds, and the avplication deserves

to be dismissed.

7. That in reply to statements in maragravhs

8 of the aprlication it is stated that the
applicants are not entitled to any of the reliefs
sought for. |

00006
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g,

_6_

8,  That in the facts and circumstances,

the application deserves to be dismissed

with cost.
~-VERIFICATION-

° ® ] . ] * [ L] L) 1] ¢ o L] 0’

S RAHNM
by profession Railway service, working as

R L

about :%é. . yeérs do hereby verify that the
statements made above in péragranhs 1, 2, 3, 4, 5,

6, 7 and 8 are true to my knowledge.

Guwahati , Devonent
-3-97. 7 Gen FTs STl (Tste)
,9 Dy,t%;‘tiief pers dnnat Officer (G)

2

qo &o ¥R, magEr7ei.
N. F. Rly., Guwaheti-761011,
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%on;iheﬁbasiahof~aisliding scale”
1ndicated~thereiggwith%BXffgnmula@beipgﬁappligduWhere1¢h9 Vucangiqs
. hiarezfourﬂon}more%ininumberﬁﬁﬁﬁagedﬁpnﬁa”reopmmendation of the CHPRg
R and;CEsﬁwho*attended“a?Workghppfinﬂ%prilg86,uyour Views have Deep
L ‘8ought as.to=thevneed‘or.desirabilityuofaextending'the field 1o
‘ Lsig*tfmea-the)ngmber of vacanciea%aqﬁwas the practice in force prion'
, to~¢hérissueqf'instructio&s;yideﬂBoard#sfletter-dated").h;1984
' j'quoted«above.f?D;O;”letteriNo;E(GR)aé/g/AQ'dated 24,7.,86 addressed
‘j\ﬁ"toiyour'Chief'PersonnelﬁOfficer%by%thea@xeoutive-Director, Manage-
j'f:mentServices=refersﬁinﬁthis?cdnnection;ﬁwpendingan examination
Creitlof thesmatter in‘the'conteytﬁgf%the‘issue referred to i EDMS g
S..o.:D,0, letter,dated'24.?.86,Lit?has‘been;decided by the Board
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'1) The. fieiq of considerationtrop’ bpe Group'B' selectyoy
' should continuehtoibgidetermined-on 8 sliding gonln g
. indicated.in“Boa;d!suggpter;NQ,E(QP)81/1/1B dated 9,4,07,
11) If the field@constit, ' £88 at (1) abhoye includes
employeea“who'hadzﬁailqdﬁ¢yw1¢¢~1n the earliep
';waﬂcornegpqn@ing?nnmbersof-additional i
S | employeesfshquldﬁbe&callgd#;onitheﬁselectibn €ofl,
Yoo if;the*iigldfconsisxsipi§ﬂ5¢em Qe
o ,.;;agaihstﬂf1Vehya¢agcies$andxit&inél”
S g}.employeesawho?haQ§ reardierdin’
Sy "%twice*andﬁfailéd;%threeﬁmoré%éfigib;e'
' L ;per'sgnioritx?should%benihcludedfinithe fleld, 14
L Mwill applyiipjréspeCtﬁof?nelections initiateq afteyr
) " the issue” of this'letter.Ti"“'
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Cknowleqge receipt of this letter, ({.
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. . | (N, ANANT ARAMAN )
_ /jC/g Joint Director, Establishmcnt(ﬂuz)
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